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In this apslicetion u/s 19 of the pdministrativea
Tribunels Act, 1935, (for short, the Act) the aoplicent, G0,
KUnjukutty, has nLayao thot the respandants be diractad ta amend
the impugned circular dated 27.5,8]1 suizably and that th: =ffact
of this circular bz given rastrospactivaly trom the yvrar 1820,
and turther that thes applicant be d2clared €9 have pessad the
Depar{mantal Income Tax Inspectors =xomination w,2,.f. the year

188C on the basis ot marks »obtained in the yzer 127¢ and 1$30,
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2. W2 have heard the applicent ard perus=d the r=cords,
3. The applicant madc a recr:szntation to the Ji.ectorate

ot Income Tax, (IT & A) (Zxeminaticsn), New Delhi, vids Annexure
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A4 dated 24,11,92 tor consideretinn of his cos2 and meking

ja¥]

réquest for applicetion ot the condition of aggresgetisn ovonly

in the year 1980 es it was applisd in tha case ot othar cendide-

tes end for a daclaration that he had fully qualified in the
sgpartmental :=xemination for Inspactors helf in 1250 instead of

having been daclarad to have passed it in 193L. The rajection
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ot the repres'entation vas convayad to the applicaz@ vLide
Annexure A=5 dated 23/25,4,53, The applicant was agg;ieved
by ths circular dated 27,5,81 and the declaraticn of his
rasult in the examination h21d in 1980, The apglicant
agitated his grievance atter a lapse ot more than ten yaars
when he made a representation to thelconcerned authorityf
In the present cése, the cause of action arose in 1981, The
applicant should have approached An appropriate forum tor the
reorOSaa] ot his jrleanCG expaditiously but he slspt over
thls matter for a considerably long time, Since the cause of
action accrued to the epplicant more than three years prior
to 1.11.85, this apprlication is hit by the bar of limitation
as prescfibed ufs 21.(2) of the Administrative Tribunals Act,
1985, This Tribunal has no jurisdiction to entertain the

prasent petition,

4, This DA is, theretore,dismissed at the admission

'siage itselt on the ground ot limitation. No costs,
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